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OTIFICATION

TINCaTE TR |
Se0eNo, | in exercise of the puu[e-ra conferred by sub-
clause (iv) of clause {23C) of Section 10 df the Income=tax Act,
1961 (43 of 1961), the Central Governmant Hersby notifies
. ~ Krishna Gopal Ayurvedic Dhatmarth Aushdh Elaya Trust, Ajmer ®
_for the purpose of the said subeclause for jthe assessment years
199031, 199‘1—9:2 and 199293 subject to thy following conditions,
namelyse= | ' '

ncoms, or accumul ate
xclusivaly to the
bl i shed;

(£) the assesses will apply its
for application, wholly and
objects for which it is8 get

{ii) the assessee will not invest or deposit its funds
~(Other than voluntary contrilbutions received and
maintained in the form of jaEallery, furniture stcy)
for any period during the previous yesars relsvant
to the assessment ysars mentil-nnad above otherwise
than in any one or more of the fomms or mades
specified in subwsection (5)( of Section 11}

{iii) this notifieation will ndt apply in rehation to
any @ncome bsing profits and| gains of business, _
unless the business is incici_nthl to the attainment
of the objectives of the asssssee and separate books
-of accounts are maintainsd ih respect of such
businass, S & - -
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{ SADHNA i HANKER)
UNDER SECRETARY -TO T HE{ GBVUT. OF INDIA,

Notification No, 9};'@ ~ (FeNoe 197/33/91=I1TA<I)
To _ I i

The Manager, : B
Governgent of India Prsss, '
Ring Road, Mayapuri Industrial ﬂrlkaa,
{Near Rajouri Gardsn), New Dslhie]




